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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT CHENNAI
I.A. No. 37 of 2022 (SZ)
in

Original Application No. and 42 of 2020 (SZ)

Naveen Mathew Philip: Petitioner/8th Respondent
VS.
Renny Jacob George and others : Respondents/Applicant &
Respondents 1 to 7

OBJECTION FILED BY THE 15T RESPONDENT HEREIN/APPLICANT IN
ABOVE 0.A., TO THE ABOVE INTERLOCUTORY APPLICATION FILED
BY THE PETITIONER/ 8™ RESPONDENT UNDER SECTION 340 CR.P.C

[, Renny Jacob George, aged 42 years, S/o. George Mathai,
Ovumannil House, Nooronmavu P.0., Anicadu, Pathanamthitta District,

Pin-689 589, Kerala, do hereby solemnly affirm and state as follows:

1. [ am the 1st Respondent in the above 1.A and the applicant in the
above Original Application. The above I.A. is filed by the petitioner herein/
8th Respondent in the above original application seeking orders from this
honourable Tribunal for making preliminary enquiry and making
complaint under Section 340 Cr.P.C against me, alleging that I have made
false statement in my reply to his counter affidavit in the above original

application.

2. The above L.A. is not maintainable either in law or on facts. It has
been filed on a speculative basis with malafide intention to intimidate this
Respondent and to make me shun away from prosecuting environmental
causes against the petitioner herein further. It is well settled by
Honourable apex Court in a series of judgements that prosecution under
Section 340 Cr.P.C is not to gratify feelings of personal revenge or to serve
the ends of a private party. The Court orders prosecution in the larger
interest of the administration of justice and that every incorrect or false

statement does not make it incumbent court to order prosecution.
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3.

The counter affidavit filed by the petitioner herein/8th Respondent

in the above original application, he made ad hominem attack against the

applicant thus in Para 5 of his counter affidavit dated 09/12/2021

alleging thus:

4.

“Applicant is having business and financial interest in the granite
quarry and crushing unit named M/s. Shanio Crushers, wherein his
uncle A.J]. Abraham is the Managing Partner. This application has
been filed with a view to close down my quarry and to take over the
same at a throwaway price, so that applicant can annex petitioner’s
property with his adjacent properties and to establish a large mining

site.”

In my reply dated 27/01/2022 to the counter affidavit of the

petitioner herein, I refuted the unfounded allegations levelled against me

thus in in para 7:

5.

“This allegation is unfounded and concocted to give an impression to
this Tribunal that the above application has been preferred by this
applicant due to business rivalry. Applicant has no business or
financial interest in any granite quarry and crushing unit anywhere.
The 8t Respondent may be put to strict proof with respect to all ad
hominem attack made by him against this applicant tracking his
vengeance for questioning his illegal quarrying operation before

Court of law.”

In para 14 of my reply affidavit I also stated that on enquiry, it came

to know that 3.2026 ha land wherein M/s. Shanio Crushers obtained

quarrying leases, is now under the ownership and possession of

K.J.Thomaskutty, Kannamthanath, Vadasserikara, Ranni and his sons

Maneesh Thomas and Jayesh Thomas on behalf of New Shanio Metal

Crushing Unit under Tandaper Account No. 6681 of Thottapuzhasseri

village, Thiruvalla taluk in Pathanamthitta District in order to show the

statement made by me in Annexure R8 (c) is not false.

6.

In the above application, petitioner herein has not reproduced the
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exact false statement, alleged to have made by me in my reply affidavit, or
made no reference to the paragraph and sentence of my reply affidavit

which contains false statement.

7. The petitioner in the above I.A. vaguely alleges that “the assertion
of the original applicant that his uncle Sri A.J. Abraham is no more
conducting any crusher unit is incorrect” in the 2»d paragraph of the
affidavit. But he has not produced any materials to satisfy this honourable
Tribunal that Mr. A.J. Abraham is still conducting metal crusher unit by
producing permits/consents issued by Pollution Control Board, Mining
and Geology Department, Explosive Department, Local Body etc. A
criminal prosecution cannot be initiated upon mere surmises and
conjectures of the petitioner. Petitioner solely relies on Annexure-R8(q)
which is a computer printout taken from the website of honourable High
Court of Kerala showing the case status of W.P. (C) No. 31869 of 2016 filed
by M/s. Shanio Metal Crushers in order to substantiate his contention.
Annx-R8(q) actually shows that the said writ petition is seen non
prosecuted since July 2017 and the case was not brought to the bench for
the last 5 years. This document neither shows whether it is filed by Mr.

A.J. Abraham nor proves that he is still conducting the crusher unit.

8. It is respectfully submitted that as per the Kerala Online Mining
Permit Awarding Services (KOMPAS), the Mineral Transparency Portal of
the 7th Respondent Department of Mining and Geology, there are only 7
quarrying permit holders, 29 quarrying lease holders, 7 registered metal
crusher units and 20 dealer licensees with crushers are operating in the
Pathanamthitta district. True computer printout of the district -wise list
of valid mineral concessions in Kerala taken from the web portal KOMPAS
is produced herewith and marked for reference as Annexure A18. True
computer printout of the list of 7 quarrying permit holders, 29 quarrying
lease holders, 7 registered metal crusher units and 20 dealer licensees
with crushers, operating in the district of Pathanamthitta, taken from the
KOMPAS web portal of 7th respondent are produced herewith and marked
for reference as Annexure A19, A20, A21 and A22 respectively. Mr. A,

Abraham’s name or his Shanio Metal Crusher Unit does not appear in any
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of these lists with respect to persons carrying mining operation in the

Pathanamthitta district.

9. Petitioner further submits in the above application that the
statement of this Respondent in the reply affidavit to the effect that A/
Abraham has transferred the ownership is incorrect. He has not produced
any material evidence to show that quarrying leases and crushing unit
permits are still in the name of Mr. A.] Abraham. He relies only on cause
title of Annexure-R8(r) & R8(s) judgments of Honourable High Court of
Kerala, dismissing two writ petitions as withdrawn. He has produced
Annexure-R8(r) & R8(s) to show that units of A.J. Abraham and K].
Thomaskutty are different even though similarity in the names of both

units.

10. Theintegrated consentto operate No.ICO/PTA/CR/66/2018 dated
31/12/2018 issued in favour of Mr. AJ. Abraham’s M/s. Shanio Metal
Crushing Unit & M sand unit, Kuriyannoor P.O. Thiruvalla, Pathanamthitta
District has been modified by changing the name of the industry and
occupier of the industry and re-issued the same in favour of M/s. New
Shanio Metal Crushing Unit & M sand unit, Kuriyannoor P.O. Thiruvalla,
Pathanamthitta  District owned by Mr. KJ. Thomaskutty,
Kannamthanathu, Vadasserikara P.0., Pathanamthitta, Pin-689662 by
consent variation order dated 15/05/2019 by the Pollution Control
Board. A true copy of the consent variation order No.
ICO/PTA/CR/66/2018/Variation dated 15/05/2019 issued by 2nd
Respondent is produced herewith and marked for reference as
Annexure-A23. Likewise, integrated consent to operate issued to M/s.
Quarry of A.J. Abraham, Shanio Metal Crushing Unit, Kuriyannoor P.O,
Pathanamthitta on 09/04 /2019 was also modified and reissued in favour
of K.J. Thomaskutty, New Shanio Metal Crushing Unit by consent variation
order dated 14/05/2019. A true copy of the Consent Variation Order No.
QCO/PTA/158/R2/Variation/2019 dated 14/05/2019 is produced

herewith and marked for reference as Annexure-A24.

11. As per Annexure-A24, the quarry is consented in 1.6624 Hectares

W Brx



of land comprised in Sy. No. 160/1, 160/1-1,160/1-2,160/1-3, 160/1- 4,
160/2,160/3,160/6 and 160/7 of Thottapuzhassery Village. As per the
details provided in the website of the Revenue Department, Government
of Kerala, the said land is now under the exclusive ownership and
possession of K.J. Thomaskutty, Kannamthanath, Vadasserikara, Ranni
and his sons Maneesh Thomas and Jayesh Thomas on behalf of New
Shanio Metal Crushing Unit under Tandaper Account No. 6681.
Altogether 3.2026 ha land comprised in Re-survey Nos. 160/4, 160/5,
161/7, 161/8-1, 161/8-2, 161/8-5, 160/1, 160/1-1, 160/1-2, 160/1-3,
160/1-4, 160/2, 160/6, 160/3 & 160/7 of Thottapuzhassery Village in
Thiruvalla Taluk is now under the ownership of K.J. Thomaskutty,
Kannamthanath, Vadasserikara, Ranni and his sons Maneesh Thomas and
Jayesh Thomas on behalf of New Shanio Metal Crushing Unit. A true
computer printout taken from the website of Revenue Department,
Government of Kerala with respect to the land details under Thandappper
account No. 6681 of Thottapuzhassery Village in Thiruvalla Taluk along
with English version is produced herewith and marked for reference as

Annexure A-25.

12. Atrue copy of the explosives license No. E/SC/KL/22/80 (E11181)
dated 12/06/2019 issued by Dy. Chief Controller of Explosives,
Ernakulam transferring the license in favour of Mr K.J.Thomaskutty is
produced herewith and marked for reference as Annexure A26. A true
copy of the latest explosive license dated 11/11/2021 issued in favour of
Mr. KJ. Thomaskutty, M/s. New Shanio Metal Crushing Unit is also

produced herewith and marked for reference as Annexure A27.

13. Moreover, whether Mr. A.J. Abraham is conducting crusher unit or
not is immaterial in adjudication of the above original application filed by
me seeking directions for restoration of the environment damaged by the
mining operation carried over by the petitioner in the above application
and to initiate penal action under Section 19 of the environment
Protection Act against him for conducting mining of granite over an area
of 5. 1962 ha land comprising Sy. No. 328/6, 329/9, 329/10, 327/1,
325/1,325/2,305/10 & 305/11 of Anicadu village in Mallappilly taluk of
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Pathanamthitta district under Annexure-A2 quarrying lease without
obtaining prior environment clearance, in violation of EIA notification

2006 and also to realise environmental damage.

14. This applicant is engaged in agriculture and does not have any
investment or connection in/with any quarry or other mining operations
anywhere in the country. It is the usual practice employed by
environmental exploiters to make ad hominem attack against the litigants
who espouse environmental causes in Court of law. As a citizen, it is my
fundamental duty to protect the environment. The apex Court held that as
per the jurisprudence developed by the Court, environment is not merely
a statutory issue, but it is one of the facets of the right to life guaranteed

under article 21 of the Constitution of India.

15. In the preliminary objection filed by the petitioner herein in the
main case, he alleged that even though I claimed ownership of certain
property adjacent to the quarrying area of this Respondent, [ have no such
property near the vicinity of the quarry of the Respondent and that [ have
no locus standi to file the above original application. In the counter
affidavit, petitioner makes a contradictory allegation that the original
application has been filed by me with a view to close down his quarry and
to take over the same at a throwaway price, so that applicant can annex
his property with my adjacent properties and to establish a large mining
site. In the report dated 21/10/2016 submitted by the Pollution Control
Board in W.P. (C) No. 32820/2016 filed by me before the honourable High
Court of Kerala against the nuisance caused from the metal crusher unit
of the petitioner in the above 1A, it is reported that “...based on the
complaint, enquiry was conducted by the board officials on 26/04/2016 and
noticed that the property of the petitioner is located near to the earthern
mountain and crusher sand waste (settled slurry obtained during washing
of sand) seen covered above the mountain...... Since the petitioner’s property
is located in a low-lying area than the 5t Respondent’s property (petitioner
herein), during the rainy season, there are chances of damage to the
petitioner’s property due to the rainwater run-off containing crusher sand

waste from the earthen mountain. A true copy of the report submitted by
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the 3rd Respondent in W.P. (C) No. 32820/2016 before the honourable
High Court of Kerala is produced herewith and marked for reference as

Annexure A28.

16. Admittedly the quarrying lease area covered under Annexure-A2
lease deed is 5.1962 hectares. As per the admission made by the
petitioner herein in paragraph 17 of his counter affidavit that he stopped
mining in area covered by Annexure-A2 lease on 31/03/2015. He tried to
justify the illegal operation of quarry in area covered by Annexure-A2
lease by claiming that “though A2 quarrying lease was after issuance of
EIA, the applicability of EIA and its impact was only subject to judgement
of honourable apex Court in Deepak Kumar’s case is wrong and
unfounded. By Deepak Kumar’s case, apex Court made environment
clearance under EIA notification mandatory even for mining in area less
than 5 ha. As per EIA Notification 2006 which came into force with effect
from 14/9/2006 made mining of minerals in lease area above 5 Hectares
under the environmental clearance regime. Annexure-A2 lease deed is
executed on 22/02/2008, after the commencement of EIA notification
2006. Therefore, the mining operation by the petitioner herein/8t
respondent in the area covered under Annexure-A2 lease from the date of
lease, 22/02/2008 until 31/03/2015 is illegal and in violation of EIA
notification 2006 issued under the provisions of Environmental
Protection Act and Rules and an offence punishable under Section 19 of

the EP Act.

17. Moreover, the multidisciplinary committee constituted by this
honourable Tribunal in the above original application after conducting
detailed examination and study found that illegal extraction of minor
minerals from the averred sites has taken place without regard to existing
rules and regulation and that damage caused to environment by such
unscrupulous mining activity is likely to be a permanent irreparable
damage and quantified interim environmental damage of Rs.159 crores.
When the multidisciplinary committee filed its report in compliance of the
order dated 7/08/2020 of this Tribunal in the above case on 15 June

2021, the petitioner herein/8t respondent threatened my close friend
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over phone, who is also associates with the environmental activities in
the area on 15/07/2021 and a Crime N0.934/2021 has been lodged by
Keezhvaipur Police Station against the petitioner herein under sections
294 (b), 506, and 34 IPC read with Section 120 (o)of Kerala Police Act
2011.

18. In the counter affidavit filed by the petitioner herein/8th
respondent in the main case, it is stated that he had already filed an
application before Hon’ble High Court of Kerala under Section 340 Cr.P.C
to prosecute me for commission of offence under Section 191 read with
Section 193 IPC on the same subject matter for which prosecution sought
in the above [.A. But he remains silent on the status of that application
filed before the honourable High Court and whether High Court was
convinced about the Perjury alleged to have committed by the
Respondent herein. If it is so, the present application is barred by Article

20(2) of the Constitution of India which prohibits double jeopardy.

19. The petitioner herein/8% respondent have not produced any
material before this honourable Tribunal to conclusively prove the
statement made by me in my reply affidavit that “Mr. A.J.Abraham is no
more conducting any crusher unit” is a false statement. Like all other
criminal trial or proceeding, the existence of mens rea or the criminal
intention behind an act complained of, also have to be looked into and
considered before any action under S.340 Cr. P.C. In Ashok Kumar
Aggarwal v. Union of India and Others, the apex Court held that before
lodging a complaint under Section 340 Cr.P.C, the condition precedent for
the Court to be satisfied are the material produced before the Court makes
out a prima face a case for a complaint and that it is expedient in the

interest of justice to have prosecution under Section 193 IPC.

20. Honourable Supreme Court in Chajoo Ram v. Radhey Shyam and
Other, AIR 1971 SC 1367 held that prosecution for perjury should be
sanctioned by Courts only in those cases where the perjury appears to be
deliberate and conscious, and conviction is reasonably probable or likely.

Prosecution should be ordered when it is considered expedient in the
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interest of Justice to punish the delinquent and not merely because there
is some inaccuracy in the statement which may be innocent or immaterial.
There must be prima facie case of deliberate falsehood on a matter of
substance and the Court should be satisfied there is reasonable

foundation for the charge.

21. Apex court also held in Igbal Singh Marwah and Another v.
Meenakshi Marwah Another, AIR 2005 SC 2119 that “as the Section is
conditioned by the words “court is of opinion that it is expedient in the
interest of justice”, this shows that such a course will be adopted only if
the interest of justice requires and not in every case. This expediency will
normally be judged by the court by having regard to the effect or impact,
such commission of offence has upon administration of justice. Even the
allegation levelled against me that the statement “Mr. A.]. Abraham is no
more conducting any crusher unit” made by me is false, is admitted for an
argument’s sake, that statement has no impact upon administration of
justice in the above original application or adjudication of the subject
matter in the above original application. It is well settled that every
incorrect statement cannot be equated to a false statement. The above
statement is on the most insignificant and not vital aspect as per the facts
and circumstances of the above original application. [ have not made even
such a statement that Mr.A.]. Abraham is no more conducting any crusher

unit in my reply affidavit.

22. The petitioner herein has preferred the above prosecution
application to intimidate me to make me shun away from further
prosecution of the matter against him. He has made the above application
only to serve his vindictiveness and to gratify his feeling of personal

revenge against this Respondent herein.

In the above circumstances, it is most humbly prayed that this
Honourable Court may be pleased to dismiss the above [.A. with exemplary
cost which have been made without any materials and bona fide intention,

in the interest of justice.
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All the facts stated above are true and correct

Dated this the 28t day of July 2022

Deponent: Renny Jacob Geor@q’

Solemnly affirmed and signed before me by the deponent who is personally

known to me on this the 20th day of July 2022 at my office at Ernakulam ) ‘E
R

K.K.
Advocate
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ANNEXURE-A18

© KOMPAS - District wise mineral concession details

List of valid mineral concessions in Kerala

For viewing ePasses issued today/concessions details, search and select mineral concession(permits/license/lease) by clicking the number

Select Mineral| —All— v @ Mineral : All Minerals

Dealers Dealers

i Quarrying CRPS Quarrying (e = license License R:g:)f{;‘",‘;’;;" Reconnaissance Prospecting Mining _ Special
Permit  Permit Lease ‘to CRPS without  wi Addition Unit Permit Licence  Lease Concession
Crusher Crusher

Thiruvananthapuram 3 0 a5 0 o 28 23 0 0 0 0 3
Kollam 3 0 22 0 4 61 52 0 0 0 0 0
Pathanamthitta 74 o 29 (] s 21 20 0 0 0 0 0
Alappuzha 0 0 6 0 0 178 10 0 0 0 0 0
Kottayam 8 0 19 [} 3 74 a4z 0 0 0 0 0
Idukki 2 0 16 o 1 32 30 0 0 0 0 0
Ernakulam 7 0 as 0 15 12 72 0 0 0 0 0
Thrissur 1 0 23 0 6 29 31 0 0 0 0 0
Palakkad 34 o 49 o 2 34 50 0 0 o 0 0
Malappuram 16 0 95 4] 10 27 84 0 0 0 0 2 5
Kozhikode 11 0 57 (] 9 51 61 0 0 o 0 0
Wayanad 3| 0 s 0 0 50 22 0 0 0 0 0
Kannur 12 0 55 o a 42 91 0 0 0 0 0
Kasargod 4 0 15 o 3 23 21 0 0 0 0 0

Total 111 o 481 o 82 062 614 o o 0 o 4

Type of Minor Mineral Concessions for which ePass is issued

Quarrying permit- Short term permit (up to 1 ha area and up to one year duration) issued for quarrying of minor minerals.

Quarrying lease- Long term permit (up to 12 years) issued for guarrying of minor minerals.

Dealers license without crusher- 1 year dealer license issted to sales depot not associated with a value addition unit (crusher).

RMCU- Registered metal crusher unit which pays consolidated royalty for the associated quarrying lease based on the specification of crusher.

Dealers license with crusher- 1 year license issued to sales depot associated with value addition unit (crusher).

CRPS Permit - Short term permit (up to 0.5 ha area and up to one year duration) issued for quarrying of minor mineral. Royaity payment is based on area of mining.
Special Concession - This is issued for excavation activities not related to winning of minerals.

Note: The concessions listed above are those concession for which ePass can be issued. However, manual passes are issued for some concessions due to technical reasons.
All the concession for which ePass is issued are listed above. For RMCU, epass is issued only when the crusher is situated away from quarry.

1f the crusher is situated in the same premise of quarry, then ePass is issued for the respective quarrying lease only.

Please contact respective district office for complete list of concessions.

Individual ePass can be viewed by clicking "Check genuineness of ePass" menu in the homepage and by providing ePass id.

You may also view individual ePass details by using Mobile App which can be downloaded by clicking "e-Pass mobile app” menu in the homepage.

This is the true computer printout taken from the KOMPAS web portal of Dept of Mining & Geplogy,
Govt of Kerala
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ANNEXURE-A19

@ KOMPAS - District( ) y of Quarrying Permit for mineral All
District : Pathanamthitta Concession Type : Quarrying Permit Mineral type & name : All major/minor, All minerals Close
Show | All ltems v | entries Search all columns: ‘
View Name of Concession Mining Entity Code  Valid Valid Till
Face concession Address ¢ Taluk ¢ Village o] Location ¢  Mineral ¢ Niwb ~ 2 R A A Status £ Today's Epass ¢
Sheet holder ~ umber = 4 From % 2
Chempanoli, Chante -
Kavumkal Vechoochira P.O - L " I (Rigld: 2021-09- 2022-09- Working with -
18921 Cnriies Pathanamthitta X Ranni Cl S g PAT/QP/2021/12  PAT/Q/2020/195 02 01 Concession View Pass
686511, Kerala
KIZHAKEKAARU
VEEDU, ERATHU Granite : .
19886 [ILTAPUT VADAKKU, PATTAZHY Adoor Enadi £ jam  (Buildi PAT/QP/2022/1  PAT/Q/2018/174 202203 2022.08- Working with
, Kollam - 691522, Stone)
Kerala
PYKARAYIL HOUSE,
EZHUMATOOR P.O, Granite N | . e
VINOD KUMAR G PATHANMTHITTA,  Mallappally  Ezhumattoor EZHUMATOOR  (Building PAT/QP/2022/2  PAT/Q/2018/150 207203 202302 owoﬂ"ﬁ“go“:"th
Pathanamthitta - Stone)
689586, Kerala
Mallelil Industries Pvt N
Mallelil Granite . .
Ltd, Attachackal P.O , - h Buildi 2022-03- 2023-03- Working with -
20017 lLr;:ustnes BVE o aramthitts - Konni Konni-Th. (stune) PAT/QP/2022/3  PAT/Q/2020/192 18 17 Concéssion View Pas
689692, Kerala
Kaleelil
padinjattethil,
Arukalikkal West Granite . ”
p1isk kM H Hamsa Ezhamkulam, Konni Koodal Athirunkal (Building PAT/QP/2022/4  PAT/Q/2022/197 2025405 202132“ x:"“:!“s 95. 0":’”‘
Adoorp.o , Stone)
Pathanamthitta -
691556, Kerala
Kaleelil Padinjattethil,
Arukalickal West Granite : i
20384 () Ezhamkulam, Adoor  Konni Koodal Koodal (Building PAT/QP/2022/5  PAT/Q/2022/198 2022;05- 2023-04- Working with
P O, Pathanamthitta Stone)
- 691523, Kerala
Thumbolil House, ranite
. Chalappally or Buildi 2022-06- 2022-12- Working with N
PLOZEEE T K Raju Pathanamthi’ttn = E led C ‘stone) PAT/QP/2022/6 PAT/Q/2021/196 03 16 AL, s View Pass
689586, Kerala -
Name Mineral Concession Numl| Mining Entity Cod
‘Shomnglbo?af?entris First 1 Ne Last ‘

This is the true computer printout taken from the KOMPAS web portal of Dept of Mining & Geolagy,
Govt of Kerala :

Adv. KK. Ashkar
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ANNEXURE-A20

® - District( ) y of Quarrying Lease for mineral All

District ¢ Pathanamthitta Concession Type : Quarrying Lease Mineral type & name : All major/minar, All minerals

(2]

Show| All Items ~ | entries

Search all columns:
View
Face Namehzidc;ncessnog Address $ Taluk $ Village $ Location $ Mineral s (ST NumDe: Y Cmf gbd meA valid Tl ¢ Status £ Today's Epass £
Sheet ] bt ik b
payyanamon p.o, konni,
plakkattu granite pathanamthitta , i Granite (Building ;- Working with 5
11052 industries pvt ftd Pathanamthitta - 685692, Kenni Konni-Thazham payyanamon Stone) PAT/QL/2018/71 PAT/Q/2018/167  2018-03-13 2028-03-12 . o gion View Pass
Kerala
SOUTHERN ROCK AND
AGGREGATES MINING
m T MATHEW ABRAHAM COMPAR MALLAMKULAM ganni Ranni Pazhavangadi Jandaylkal gt’g:é‘f (Bulding  par/Qu/2011/63  PAT/Q/2015/28  2011-03-23 2023-03-22 x"n':‘é:g:’[:"‘
Pathanamthitta - 689541,
Kerala
MURAHARA,
m A 'S GRANITES o Konni Travon Payyanamon g{::‘“':f (Bulding  pur/oui2012/67  PAT/Q/2015/31  2012-03-26 2024-03-25 Veorking with
000000, Kerala
PUTHENVEETTIL,
PERUMPRAMAVU P.O,
EPZECI A D 10HN KEEZHVAIPUR , Mallappally ~ Kottangal KOTTANGAL Granite (BUldINg  pur/o1 /2018/100  PAT/Q/2018/173  2018-11-01 2023-10-31 WOrking with View Pass
Pathanamthitta - 689587, Smne) TN
Kerala
KUZHUVOMMANNIL
HOUSE, KURAVANKUZHY s "
EELTAN M MATHEW PO, PULLADU , Thiruvalla Thottappuzhasseri  Vallikkala Granite (BUING  par/cn /01058 PAT/Q/2015/41  2010-08-21 2022-08-20 ‘erking with View Pass
Pathanamthitta - 689548 Su) cencsion
+ Kerala
KUZHUVOMMANNIL ,
KURAVAN KUZHI P O, . P F =
m K M MATHEW PULLADU , Thiruvalla Thottappuzhasseri  Vallikkala gég:;tje (Bulding  pariquia010/59  PAT/Q/2015/42  2010-08-21 2022-08-20 Froand With
Pathanamthitta - 689848
+ Kerala
Thekkaduthu House,
Sunll Kumar N E:;;’,‘:i&’,‘:g"’g,z&uma Kennl Aruvappulam Oottupara g{g::f (Bulding  parior/2019/1689  PATIQI2019/185  2018-05-28 2024-05-27 [IoTking with
- 690527, Kerala
MANAGING PARTNER,
SRINIKETHAN, " o . -
VAIRA ROCKS L o Granite {Building Working with
KALANJOOR , Konni Koadal Nirathupara PAT/QL/2014/68 PAT/Q/2015/45  2014-04-01 2024-03-31 ] ew Pas:
m MINING INDUSTRIES (ALANICOR. o, Stone) concession
Kerala
Kannamthanathu House,
New Shanio Metal P.0, Ranni Granite (Building Waorking with
Crushing Al  Pattanamthitts = Th y Stone) PAT/QL-T/2019/13 PAT/Q/2019/186  2019-06-26 2024-04-01 [ " 2 = View Pas:
689662, Kerala
MANAGING PARTNER,
WEST OTHERA P O,
m el THIRUVALLA , Thiruvalla Thottappuzhasseri  Charalkunnu gt’;:“e‘)e (Bulding  puriu/2010/60  PAT/Q/2015/49  2010-06-26 2022-08-25 Lorkind Wit
Pathanamthitta - 689551,
Kerala
Ellanora, Eravichira East, e i
LEr 7 Binumon 1 Saoranad PO, Kollam - Konni Koodal Krackakuzhy Granite (Bullding  pxp/on /2019712 PAT/Q/2015/187 2019-11-04 2031-11-03 Working with View Pas:
690522, Kerala Stone) concession
MMC No. XX/466,
Opposite Aramana -
mr M Constructions  Complex, ; g{gr’,“e‘f (Bullding  pur/oi/2019/40  PAT/Q/2019/188 2019-12-04 2030-12-03 x‘m';g:g“‘
Ernakulam - 686662,
Kerala
Payyanamon P.O, Konni ,
Adukadu Granites Seths o= Granite (Building s -, Working with ]
e bt zﬁf:ammnm 689692, Konni Konni-Thazham Aducadu Sk PAT/QL/2019/61 PAT/Q/2019/189  2019-12-23 2024-12-22 [ 0700 I View Pas:
Pullampallil House,
mlnseph Mathew N:;‘:ﬁ:r'g"n‘:tzr:’t’t:'?’ Ranni g anni Ranni Pazhavangadi  Mukkalumon gt’g:“gf (Building  pyri0112020/1 PAT/Q/2020/151  2020-02-07 2026-02-06 !‘é‘:\":“;go‘:“”‘ View Pass
698711, Kerala
CHENGALATHU,
PATHANAMTHITTA,
THOMAS MATHAL  PATHANAMTHITTA , Kenni Konni-Thazham Payyanamon PAT/QL/2012/70 PAT/Q/2015/56  2012-05-04 2024-05-03 ew Pass
Pathanamthitta - 000000, Thezh gg::f . / 4 Y . x?,’fe'gf.;‘,’f“’ View Pas
Kerala
JOHNSON ROCKS,
m JOHNSON ROCKS ;ﬁﬁ:?oﬁa"[::‘:rghm _ Rannl Athikkayam Vahamukku gtr::;!)e (Bullding  pxr/qL/2010/61 PAT/Q/2015/60  2010-10-18 2022-10-17 :‘;’:‘é;g;““
686511 , Kerala
MANAGING PARTNER,
JOHNSONROCKS  paciiCoie P O o RANNI Athikkayam Athikkayam Gonie (BN pariou2010/62  PAT/QU2015/61  2010-10-18 2022-10-17 Fiorerd Wt
000000, Kerala
Eduvinampoikayil house,
Ezhumattoer P.O i
Raveendra Rock ’ Granite (Building ey 1115 Working with o
Procucts Pvt Ltd L«:;I;ap:r:rh;m e Stone) PAT/QL/2016/1 PAT/Q/2015/111 2016-11-18 2022-11-17 kil View Pass
Kerala
Sreerangam,
Malameibhagom,
LUV saTHYAN C Kareelakulangara PO Konnl Srante (BuldNG  par/Qu/2017/5  PAT/Q/2018/138  2017-11-01 2027-10-31 YWorking with
Alappuzha DT , Alappuzha ne) SO
- 690572, Kerala
crescent particles ,
Crescent Particles P vattakaithayil shivankovil Granite (Building o -10.qc YWorking with
8807 [l o, SUASE . Kellarn (KON Koodal Kallippara o PAT/QL/2017/2 PAT/Q/2018/139  2017-10-06 2022-10-05 JIMHI9 M View
691305, Kerala
Murinjakal P O, Koadal , Z
LI Aswathy Granites P pytianamttitta - 689693, Konni Koodal Murinjakal Grenite (BUlding  pariqi/2017/1  PAT/Q/2018/140  2017-04-24 2027-04-23 VWorking with View Pass
Remnts ne) concession
Edayan Rocks, Kulathoor
P.0, Kottanagal , Granite (Building = _1n.=2q Working with 3
Edayan Rocks Pathanamthitts - 689588, Mallappaily Kottangal Malampara Stone) PAT/QL/2017/4 PAT/Q/2018/141 2017-11-01 2027-10-31 Contession View Pass
Kerala
Chunkappara P O,
Amity Rock Products Mallappally , Granite (Building — a1, Working with g
8891 Pitd hitta - 000000, ™ Kottangal Chunkappara Stone) PAT/QL/2017/8 PAT/Q/2018/142  2018-03-13 2030-03-12 . o
Kerala
Chengalathu Quarry
Industries, Payyanaman
EEETM Thomas Mathal PO, Konni , Konni Konni-Thazham Payyanamon gg:let)e (Bulding  par/Quiz01s/1  PAT/QU2018/143 20160208 2026-02-07 Vionand Hith
Pathanamthitta - 689652,
Kerala
Kulathumon P.O, Koodal B s
Darshan Granites P et 5 . . Granite (Building o 0140 Working with
8897 g Pﬁg:mmm 689693 Konni Kalanjoor Pothupara S PAT/QL/2017/6 PAT/Q/2018/144 2018-01-11 2030-01-10 i ew Pass
Sreenikethan, Kalanjoor P )
m"““er Granites P " pathanamthitta - Konni Koodal Kalanjoor gg:'et; (Building  pxri01j2017/1A PAT/Q/2018/146  2017-11-21 2023-08-02 réf":‘gf‘ :’:m
689694 , Kerala
INCHAPPARA, KOODAL,
INCHAPPARA SAND
PATHANAMTHITTA , ENTER THE Granite (Building Working with :
ﬂ AND GRANITES VT ot o6ioo0o, Konmi Koodal il o PAT/QL/2011/66 PAT/Q/2015/20  2011-10-24 2023-10-23 Joorore ¥ View Pass
Kerala
KACHANATHU MINERALS
AND METALS P LTD,
KACHANATHU i
MINERALS AND EEHUMRITROR B0 Mallappally ~ Ezhumattoor Ezhumattoor Granite (BUlding  papioi/2017/64  PAT/Q/2015/29  2018-06-01 2027-05-31 “Working with View Pas:
METALS P LTD MALLAPPALLY , Stone) concession
Pathanamthitta - 689586,
INCHAPPARA, KOODAL
INCHAPPARA SAND i £
PATHANAMTHITTA , ENTER THE Granite (8uilding . - Working with
ANG GRANITES PVT  anaminita - 000000, "™ Koodal EOCATION NAME  Stone) PAT/QU/2011/65  PAT/Q/2015/21  2011-10-24 2023-10-23 Jooo0 M View Pas:
Kerala
Name (@] Mineral Concession N rl Mining Entity Code
Next Last

| Showing 1 to 29 of 29 entries Firs

Govt of Kerala
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ANNEXURE-A21

@ KOMPAS - District(Pathanamthitta) Summary of RMCU for mineral All X

District : Pathanamthitta Concession Type : RMCU Mineral type & name : All major/minor, All minerals @

Show | All ltems w | entries:

|
Search all columns: |
|

View . 5 3 :
Face Namehg‘fd(:rncessmrl Address £ Taluk L Village = Location = Mineral = Eabeeasit NuthL Hisag BabE Cndf R Fm"l Valid Till ¢ Status. ¢ Today's Epass &
Sheet X ¥ ¥ >
" Kulathumon P O, Koodal % 5
P13 (ol Darshan Granites P oo onamthitea - Kenni Kalanjoor Pothupara Granite (Bullding  orp/oMcu/2022/1  PAT/C/2018/62  2022-04-01 2023-03-31 Working with ew
Ltd Stone) concession
689693, Kerala
Seenikethan, Kalanjoor - i »
y0} (1780 Mavanal Granites P Itd P.O. , Pathanamthitta - Konni Koodal Kalanjoor gtra"'te (Building  par/pMcU/2022/2  PAT/C/2017/42  2022-04-01 2023-03-31 'Working with
DI'IE) concession
689694, Kerala
Kannamthanathu House,
New Shanio Metal Vadasserikkara PO , 2 s Granite (Building ‘Working with
20104 Grushirig Unit Pthanarrthitta - Thiruvalla Thottappuzhasseri Kuriyannoor Stone) PAT/RMCU/2022/3 PAT/C/2020/84  2022-04-01 2023-03-31 i ew
689662, Kerala
Payyanamon P O, Konni = « .
P A S Granites , Pathanamthitta - Konni Travon Payyanamon Granite (Building  prr/pMCU/2022/4  PAT/C/2018/61  2022-04-01 2023-03-31 'Working with ew
Stone) concession
689692, Kerala
Chengalathu,
Pathanamthitta , - o2 Granite (Building e 3.y Working with
vi0 i AR Thomas Mathai hih b Konni Konni-Thazham Payyanamon SEdne) PAT/RMCU/2022/5 PAT/C/2022/88  2022-04-01 2023-03-31 (o & = ew
000000, Kerala
KACHANATHU MINERALS
KACHANATHU AND METALS P LTD, 8 5
y1174: % MINERALS AND EZHUMATTOOR PO,  Mallappally Ezhumattoor Ezhumattoor g{a"“e (Building  orrRMCU/2022/6  PAT/C/2018/70  2022-04-20 2022-08-07 WOrking with
one) concession
METALS P LTD Pathanamthitta -
689586, Kerala
Name Mineral on Number, Mining

‘ Showing 1 to 6 of 6 entries

This is the true computer printout taken from the KOMPAS web portal of Dept of Mini
Govt of Kerala
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ANNEXURE-A22

@ KOMPAS - District(]

y of Dealers License with Crusher for mineral All

District :

Pathanamthitta

Concession Type :

Dealers License with Crusher

Mineral type & mame :

All major/minor, All minerals

Show | All ltems v entries

search all columns:

:_“:c‘g Name of concession
Sheet holder <

- Kavumkal Granites
pvt Itd

Kurian Kuruvila
18835 FUTLES

18849

~

K Sadanandan

Address S Taluk

Kavumkal Granites pvt Itd,
malayalappuzha eram po,
vadasserikkara ,
Pathanamthitta - 689664,
Kerala

Karackal , Keezhvalpur P O,

Ranni

village

Vadasserikkara

689587, Kerala

Parackal Granites,
Theppupara P O, Adoor ,
Pathanamthitta - 691554,
Kerala

AMBADIYIL NEW BUNGLOW,
PANNIVIZHA , Pathanamthitta Konni
- 689656, Kerala

Jacobs Rock sand, Nellikamon

P O, Ranni , Pathanamthitta - Ranni
689674, Kerala

Manappurathu, Budhanoor P

0, Cl | h

Adoor

NAVEEN MATHEW
19069 PHILIP
19229 EUILES

Pullolil Granite
18727 Private Limited

Binu K Abraham

LB v R Ajayakumar
VINAYAKA
e

Pyramid Granites

PVT LTD
P74 kIl Johnson Rocks
Raveendra Rock
G Products Pt Ltd

Mallelil industries Pt
20470 A
r Lo VB K 1 Thomaskutty
PULRE N H Hamsa

PLiAE I M M Siddique

Name ®

= ,689510, Kerala'
THEKKENEDUMPLACKAL,
MALLAPPALLY WEST PO,
Pathanamthitta - 689588,
Kerala

Janco Crusher unit,
Mudiyoorkonam P O,
Pandalam , Pathanamthitta -
689501, Kerala

Mallappally East P.O ,
i &

Adoor

pp Kozhencherry

Mallappally

Enadimangalam

Location

Balavadi

Pariyaram

Murukan Kunu

vallikkode Kottayam ~Mupramon

Ranni Angadi

Mallappuzhasserry

Anikiadu

Valavodikavu

Kurunthar

ANICADU

- 689584,
Kerala
St. Gregorious Metals,
Thelliyoor PO,
Pathanamthitta - 689544,
Kerala
valluzhathil, Kuravankuzhy

Mallappally

Thelliyoor

P.O, Pullad , Pat

689586, Kerala
Payyanamon P.O. ,
Pathanamthitta - 689692,
Kerala

Pyramid Granites PVT LTD,
Athirunkal, kulathumen PO ,
Pathanamthitta - 689693,
Kerala

Payyanamon, Perinjottackal
P.O, Konni , Pathanamthitta - Konni
689692, Kerala

Managing Director, Raveendra
Rock Products Pvt Ltd,

Konni

Konni

Konni-Thazham

Koodal

Iraven

Thundiyilppadi

Kottankudi

Adukadu

Koodal

Thavalappara

- 689586, Kerala

Mallelil industries Pvt Ltd,
Attachackal P.O, Konni ,
Pathanamthitta - 689692,
Kerala

Kannamthanathu House,
Vadasserikkara P.O ,
Pathanamthitta - 689661,

T 'S A Granites and crusher

unit, Ezhamkulam, Nedumon

P O, Pathanamthitta - Adoor
691556, Kerala

Aswathy Granites and crusher

unit, Elamannoor p.o,
pathanamthitta , Adoor
Pathanamthitta - 691524,
Kerala

S B Granites, Mankoottam
Nedumon P O, Ezhamkulam
Pathanamthitta - 691556,
Kerala

Konni

Ranni

* Adoor

Konni-Thazham

Vadasserikkara

Enathu

Enadimangalam

Enathu

Attachackal

Kompanoli

Mankoottam

Elamanocor

Mankoottam

Mineral =3
Granite (Building
ne)

Granite (Bullding
Stone)

Granite (Building
Stone)

Granite (Building
Stone)

Granite (Building
Stone)

Granite (Building
Stone)

Granite (Building
Stone)
Granite (Building
Stone)

Granite (Building
Stone)

Granite (Building
Stone)

Granite (Building
Stone)

Granite (Bullding
Stone)

Granite (Building
Stone)

Granite (Building
Stone)

Granite (Building
Stone)

Granite (Building
Stane)

Granite (Building
Stone)

Granite (Building
Stane)

Granite (Building
Stone)

Granite (Building
Stone)

Mineral

Concession
Mumber

PAT/DL-
C/2021/23

PAT/DL-
C/2021/15

PAT/DL-
G/2021/26

PAT/DL-
€/2021/25

PAT/DL-
G/2021/27

PAT/DL-
c/2021/22

PAT/DL-
C/2021/9

PAT/DL-
€/2021/30

PAT/DL-
€/2021/35

PAT/DL-
C/2022/1

PAT/DL-
C/2022/2

PAT/DL-
C/2022/3

PAT/DL-
C/2022/4

PAT/DL-
€/2022/5

PTA/DL-
C/2022/6

PAT/DL-
€/2022/7

PAT/DL-
C/2022/8

PAT/DL-
c/2022/9

PAT/DL-
€/2022/10

PAT/DL-
C/2022/11

Concession Nu

Mining Entity Code

PAT/D/2018/103

PAT/D/2015/139
PAT/D/2021/177

PAT/D/2018/116
PAT/D/2017/70

PAT/D/2020/166

PAT/D/2019/132

PAT/D/2018/100
PAT/D/2021/173
PAT/D/2021/172

PAT/D/2020/151

PAT/D/2022/186
PAT/D/2018/118
PAT/D/2021/175

PAT/D/2022/188
PAT/D/2019/137

PAT/D/2019/140

PAT/D/2020/154
PAT/D/2018/104

PAT/D/2017/76

Mining Entity Code!

Status

valid From | yaiig il ¢

i _oa-04 Working with
2021-08-05 2022-08-04 e

Working with

2021-08-06 2022-08-05 concession

Working with

2021-08-18 2022-08-17 concession

Working with
2021-08-24 2022-08-23 o ooqon
T _0a.14 Working with
2021-09-15 2022-05-14 o lon
Working with

2021-09-24 2022-09-23 rCESon

Waorking with

2021-09-24 2022-08-23 o oo

Working wi

2021-10-27 2022-10-26 concession

‘Working with

2022-02-04 2023-02-03 PRGBSO

working with

2022-02-10 2023-02-09 CONCOSSION

i o.12 Working with
2022-02-14 2023-02-13 Ginicession
working with

2022-03-02 2023-03-01 concession

‘Working with

2022-03-08 2023-03-07 e

Working with

2022-04-12 2023-04-11 ehncRssIon

‘Working with

2022-04-18 2023-04-17 _© S0

= o oo Working with
2022-:05-31 2023-05-30 ;1 eoccion

2022-06-01 2023-05-31 Working with

ncession

Waorking with

2022-06-10 2023-06-09 CoREESSIOn

2022-06-10 2023-06-09 ¥Orking with
concession

o Werking with

2022-07-13 2023-07-1 COTiCREsion

Today's Epass

Vi
e

ew Pas:
w Pass
Pas:
ew
ew
Pass
Pass
ew Pass
Pass
Pass
s
ew Pass
Pass
lew Pass

| Showing 1 to 20 of 20 entries
|

This is the true computer printout taken from the KOMPAS web portal of Dept of Mining &

Govt of Kerala

olggy,

“

Adv. KK. Ashkar
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ANNEXURE-A23-1

e
[ 4

EKERALA STATE POLLUTION CONTROL BOARD

FILE NO. :PCB/PTAICO/CR/A4/2013
Date of 15sue :2019-05-15

CONSENT VARTIATION ORDER

Consent No : ICOVPTA/CR/66:2018 Variation

Ref : 1. Consent No : ICO/PTA/CR/66/2018 dated 31/12/2018 valid up to 31/12/2023,
2. Ounline Application no: 10732739,

The ' Integrated Consent to Operate’ 1ssued as per reference above to MYs Shanie bdetal Crushing Umrt & 4 Sand
unit, Kuriyannoor PO Thiruvalla Pathanamthitta 15 hereby modified & 1ssued to MYs Mew Shamio Metal Crushing
Unit and b Sand Unir, Kuriyannoor PO Thiruvalla Pathanamchina. The consent(s)/ variarion order(s) cited under

reference are ntegral part of this consent variation order and this order 13 subject to the condinons stpulated therem

and the following modifications/ additions.

I GENERAL

SO

Ttems

Description

1

Mame & address of the Occupier

K J Thomaskuity Kannamthanathu
Yadasserikkara B.O Pathanamthitta Pin-
580662

2 Mame of the industroy Mew Shanio Wetal Crushing Unit and B Sand
Unit
3 Consent Fee Remaitted for Variation Rs.65.900/-

II. CONDITIONS

This Variation Order 15 155ued for changing the name of the industry to MNew Shanio Metal Crashing Unit
and v Sand Unit and the name of the occupier to K J Thomaskutty, Kannamthanathu Vadassenldama P.O
Pathanamthitta Pin-689662

All other conditions of the Integrated Consent to Operate 15sued as per reference above remain unchanged.

Fagel

ALEXANDER Eig:i:;‘g}ésigned by ALEXAMDOER
Date: 207196515 18:57:27
GEORGE i
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ANNEXURE-A23-2

DATE :15/05/2019 SIGNATURE & SEAT OF ISSUING AUTHORITY

ENVIROMNMENTATL ENGINEER, District Office,
Pathanamthitta

To

MNew Shanio Metal Crushing Unit and 3 Sand Unit,
Ruriyannoor P.O

Pathanamthitta District.

1. This digitally signed documentis legally valid as per the Information Technology Act 2000
2. For verifying this document please go to krocomms nicin and search using date of 1ssue/name of the

unit’Application Mumber n “Consent Granted Applications™ link 1 the home page of the Board’s Online Consent
Management and Moenitoring System.

Pagel

This is the true copy of the original document marked as Annx-A23 in the accompanying &ffi Avit.

Adv. K.K. Ashkar
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ANNEXURE-A24-(1

Flia ref. No. 14442

KERALA STATE POLLUTION CONTROL BOARD

FILE NO, PCB/PTA/QR/167/2013
Date of issue -20] 9-05-14

CONSENT VARIATION ORDER

Consent No : QCO/PTA/NS8/R2V, ariation/2019

Ref: 1.Consent Ng : QCO/PTA/IS8/R2/2019 dated 09/04/2019 valid up to 01/04/2024,
2. Online Application ne. 10735876,

The ' Integrated Consent to Operate' issued as per reference above to M/s QUARRY OF A J ABRAHAM,SHANIO
METAL CRUSHING UNIT.KURIY ANNOOR P.OPATHANAMTHITTA

is hereby modified & issued to M/s QUARRY OF K ] THOMASKUTTY NEW SHANIO METAL CRUSHING
UNIT, KURIYANNOOR P.O, PATHANAMTI-IITTA The consent(s)
ntegral part of this consent variation order and this order is su biect to
following modifications/ additions,

{ variation order(s) cited under reference are
the conditions stipulated therein and the

L. GENERAL,

e
Ttems |

Description

K J Thomaskuuty Kannamthanathy
Vadasserikkara P.O Pathanamihiiia

Name & address of accupier

Name & address of the industry QUARRY OF K I THOMASKUTI'Y,NEW
SHANIO METAL CRUSHING UNIT,
L) | KURI¥YANNOOR P.O

Il. CONDITIONS

This Variation Order is issued for changing the name of the unit 0 QUARRY OF K J Thomaskutty, New
Shanio Metal Crushing Unit and the name of the occupier to K J Thomaskutty, Kannamihanathy
Vadasserikkara P.O Pathanamthitta

All ather conditions of the Integrated Consent 1o Operate issued as per reference above remain unchanged,

ALEXANDER Digitally signed by ALEXANDER
GEORGE
GEORGE Date: 2019.05.14 16:35:42 40530
DATE :14/05/2019 SIGNATURE & SEAL OF ISSUING AUTHORITY
Pagel

’ dmg. la.gov.In
Content ownad by Dapariment of Mining and Geology, Kerala. Vislt hitps /fwww.portal.dmg.kerala.gov
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ANNEXURE-A24-(2

I
Flia ref.No. 14442

- ENVIRONMENTAL ENGINEER, District Office,
Pathanamthitta

To
QUARRY OF K | THOMASK UTTY,
KURIYANNOOR P.O PATHANAMTHITTA

1. This digitally signed document is legally valid as per the Information Technology Act 2000
2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the

unit‘/Application Number in “Consent Granted Applications” link in the home page of the Board's Online Consent
Management and Monitoring System,

Page2

Comtent owned by Depariment of Mining and Gaoclogy, Kersla. Vislt https/fww.portal. dmg . kerale.gov.in
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ANNEXURE-A24-(3)

Flie ref.No. 14442

KERALA STATE POLLUTION CONTROL BOARD

FILE NO. :PCB/PTA/QR/167/2013
Date of issue :09/04/2019

INTEGRATED CONSENT TO OPERATE - RENEWAL
Consent No : QCO/PTA/158/R2/2019

Ref : NICO CONSENT QCO/PTA/158/R1/2016,ISSUED ON-20.05.2016,VALID UPTO-30.06.2019.
2)ONLINE APPLICATION No.10533080.

The ' Integrated Consent to Operate' issued as per reference above to M/s QUARRY OF A ] ABRAHAM,SHANIO
METAL CRUSHING UNIT,KURIYANNOOR. P.O,PATHANAMTHITTA 15 hereby renewed up to 01/04/2024 and
issued to M/s QUARRY OF A ] ABRAHAM SHANIO METAL CRUSHING UNIT,KURIYANNOOR
P.OPATHANAMTHITTA The consent(s) variation order(s) cited under reference are integral part of this rencwal
order and this order is subject to the conditions stipulated therein and the following modifications! additions.

I. GENERAL
S.No, Items ) Description
| 1.5.8urvey number 160/1,160/1-1,160/1-2,160/1-3,160/1-
\ 4.160/2,160/3,160/6,160/7 of IV ward of
Thottapuzhassery Village (arca 1.6624
Hectares)
2 1.12.Annual fee/Fee remitted Rs.28,650/- Rs.1,80,325/-
1.13. Capital Investment 173 LAKH
4 1.14 I':"[achirlery HITACHI WITH BREAKER(1NO)-100HP
COMPRESSOR{INO)-45HP JACK
HAMMER(2ZNOS)-100HP
5 I.15. PRODUCTS RUBBLES-500 MT/DAY

1. Stack Details

Stack No, Source of Emission Stack Height above Control
Epmisiion Rate(Nm3/Hr) |c.ound Level(in| Roof Levelin | Fauipment
Meters) Meters)

Pagel

Coment owned by Dapariment of Mining and Geology, Kerala. Vislt hitps/fssaw portal.dmg kerale.gov.in
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ANNEXURE-A24-(4)

Flia ref.No. 14442

]

IL CONDITIONS

1. This consent is granted based on the application, affidavit and other particulars filed by the occupier and
subject to the power of the Board to review and make variation in or revoke the consent as the Board deems
fit.

2. This consent is issued as the date of issue of the lease by the Mining & Geology Department is 02-04-
2012

3. This consent is issued subject to orders of the Honorable High Court and/or the Honorable National Green
Tribunal,

4. The Consent unless withdrawn earlier and subject to condition no. 1, 2,3 & 18 shall be valid up to (1-04-
2024. For renewal of consent, online application in the prescribed form shall be submitted to the Board
along with copy of valid Environmental Clearance.

5. No change, deviation or alteration that may affect the extent nnd location of quarry shall be made,

6. Any change in particulars furnished in the application/the identity of the occupier/ authorized agent is to
be intimated to the Board forthwith,

7. There shall be a minimum distance of 50/100m from boundary of quarry operating area to residential
building, place of worship, public buildings, public road having vehicular traffic, river or lake, railway line.
bridges elc.

8. Quarrying shall be done only within the area marked in the location plan.

9, Quarrying area shall be earmarked before commencement of quarrying activities.

10. Blasting and quarrying shall be done without causing any nuisance or damage to occupants of adjoining
or neighboring land or building or posing damage to health, life or property.

11. After completion of excavation at any site, the abandoned quarry shall be utilized for rain water
harvesting with protective barriers/ any other suitable approved purpose or may be reclaimed as per
specification.

12. Proper fencing/barriers shall be provided and maintained all around the abandoned deep quarry pits to
avoid accidents

13. Mining below normal water table by continuous pumping shall be avoided in summer period (March,
April & May) to prevent drinking water shortage in that arca.

14, Noise creating activities such as drilling, blasting, breaking, loading etc shall not be done during night
time (6pm — 6am).

15. Blasting shall be done at specified time with prior signals to avoid accidents.

16. The PM10 ir ambient air at the boundary shall not exceed 100 micro g/m3, max.

17. The Sound level (LegA) at Im outside the boundary of the site and near residential locations should not
exceed the ambient noise standard applicable to the adjoining areas.

18. This consent will be valid only during the period when all other statutory or necessary clearances from
other concerned authorities are valid: The consent issued from the Board is only with respect to the powers
vested under the Water Act, 1974, Air Act 1981 and Rules there under. The operation of the unit shall be
commenced only after obtaining clearances from all concerned authorities.

19. No other machinery other than that consented shall be operated in the unit.

20. Adequate safety measures shall be provided in accordance with the fire safety regulations.

21. The applicant shall put up sign boards near the main entrance of the plant to display consent number &
validity.

22, Condition no.Il of this consent is deleted.

Pagul

Contant cwned by Dapariment of Mining and Geology, Kerala. Vislt htm:fhuww.mrlﬂ.drng.kﬂala.guv.ln



22

ANNEXURE-A24-(5

" Flie ref.No. 14442

All other conditions of the Integrated Consent to Operate issued as per reference above remain unchan zed.

Digitally signed by ALEXANDER
ALEXANDER GEORGE ceoRGE

Date: 2019.04.09 11:49:26 +05°30°
DATE :09/04/2019 SIGNATURE & SEAL OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER,District Office,
Pathanamthitta

To

A J ABRAHAM
AZHAKANAKUZHIYIL,
AYROOR SOUTH P.O,
PATHANAMTHITTA

1. This digitally signed document is legally valid as per the Information Technology Act 2000
2. For verifying this document please go o krocmms.nic. in and search using date of issue/name of the

unit/Application Number in “Consent Granted Applications™ link in the home page of the Board's Online Consent
Management and Monitoring System.

Paged

Content owned by Dapariment of Mining and Geology, Kerala. Visit hitps/www.portal.dmg.kerala.gov.In
This is the true of the original document marked as Annx-A24 in the accompanying affidavit

.K. Ashkar
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View

View

View

View
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View

Policies Applications Contact Revenue eServices

Revenue eservices State IT Cell-Revenue Content owned by Department of
ReLlS Public Office Buildings, Revenue, Kerala and Project

Terms of Use
Website Policies
Site Map

Disclaimer

ePayments Trivandrum, Kerala, India. implemented by State ITCell, Revenue
Phone : 8547610009 Department with IT support from NIC

Email : stateitcell@gmail.com Kerala

This is the true computer printout taken from the website of Revenue Department, Govt of Kerala

.K. Ashkar
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Revenue
Depal’tment a & | verify [ Application & eServices

Government of Kerala Home Dashboard Land Status Help

Official Login

®

© Download Sandes APP “# Download Mobile APP

Quick Links: solutions Center ~ Contact

Verify Land Details

Home / Verify Land Details

Tax Dues / Ownership

s More Details
% Survey Subdivision
Thandapper Details Number Number From Land
Records
1) Jayesh Thomas Kannamthanath, S/o. K J Thomaskutty, Choice 160
heights, Museum Bains Compound, Nandankode, Kawadiyar village,
— Thiruvananthapuram Taluk, Managing Partner, M/s. New Shanio
Metal Crushing Unit, Thottappuzhasseri Village, Kuriyannur. 160 1
Tax Dues / Ownership 2) Manesh Thomas Kannamthanath, Sfo. K J Thomaskutty, Choice
heights, Museum Bains Compound, Nandankode, Kawadiyar village, N
Thiruvananthapuram Taluk, Managing Partner, M/s. New Shanio 160 4

District * ‘03 PATHANAMTHITTA Metal Crushing Unit, Thottappuzhasseri Village, Kuriyannur

3) K J Thomaskutty Kannamthanath, S/o. K J Joseph, 160 2
Taluk * Vadasserikara, Vadasserikara village, Ranni Taluk, Managing

Partner, M/s. New Shanio Metal Crushing Unit, Thottappuzhasseri

Village, Kuriyannur.

Village * Thottapuzhasseri VI 180
Search By * Resurvey Number v| - _
5 3

Resurveyed Date 01/09/1992

[

EHIEE'HEEEIHEEEEEEEEE

fock * (22—
Block 024 v = 3

View Tax Dues

168 3
Land Details * | Survey No Sub div No
168 31
les 32 =
View Ownership % View
Thandapper * | 6681 TP Sub No 355 5%
168 3.4
Get Clear 188 0
162
16 5 View
170
160 5
o z View
160 2
160 1-3
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View

Policies Applications Contact Revenue eServices

Terms of Use Revenue eservices State IT Cell-Revenue Content owned by Department of

ReLIS Public Office Buildings, Revenue, Kerala and Project

ePayments Trivandrum, Kerala, India. implemented by State ITCell, Revenue
Phone : 8547610009 Department with IT support from NIC

Website Policies

Site Map

Disclaimer e
Email : stateitcell@gmail.com |

This is the true English version of the document marked as Annx-A25 in the accompanying affidavit

.«

Adv. K.K. Ashkar
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ANNEXURE-A26-(1)

Flie ref.No. 14442

4 Gy (o) ﬁ

o wew wwrokeE @0 aits HIFd H7DOI
GOVERNMENT OF INDIA
Ugiiérm aezn ffrmies Hzan o ()
PETROLEUM AND EXPLOSIVES SAFETY ANISATION (PES
wrfer 3u-Hxa enles Fribs
OFFICE OF THE DEPUTY CHIEF CONTROLLER OF EXPLOSIVES
& wam, o, reaRped, oifaa, (ee) - 682037
Kendriva Bhavan.Kakkanad.Ernakulam. Kochi.(KERALA) - 682037
Fax: (0484)2427276, Ph: 2427286, 2427296

No. E/SC/KL/22/80 (E11181) Dated 12.06.2019

., _/
To /

¥ K.J. Thomaskutty

/s.New Shanio Metal Crushing Unit
Kuriyanannur P.O.

Thiruvalla, Pathanamthitta — 689 550

Subject: Explosive Magazine at Sy. No.161/8, Thottapuzhassery Village, Thiruvalla Taluk,
Pathanamthitta District — Licence No. E/SC/KL/22/80 (E11181) - Authorised quarries
- reg.

Ref: Transfer of licence No. E/SC/KL/22/80 (E11181) on 12.06.2019 and request for

showing the details of authorized quarries in the licence — reg.
Sir,

Intimation regarding quarrying operations located at Sy.Nos.160/1, 160/1-1,160/1-
2,160/1-3.160/1-4,160/2,160/6,160/3 & 160/7 of Thottapuzhassery Village. Thiruvalla Taluk.
Pathanamthitta District as per the Quarrying Lease No0.25/2019-20/5197/M3/2017/DMG dated
25.4.2019 issued by the Additional Director of Mining & Geology., Dte. of Mining & Geology,
Thiruvananthapuram is acknowledged. This letter may be appended against your licence No |,
E/SC/KL/22/80 (E11181)

Yours faithfully,

(Dr.R Venugopal )
Dy. Chief Controller of Explosives - .

99 g fepes fidsgimakulam

Deputy Chief Controller of Explosives
UREAEEH Ernakulam

Content owned by Dapariment of Mining and Gaology, Kersla. Vislt https/fwww.portal.dmg.kersia.gov.In
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Flie ref.No. 14442 ANNEXURE-A26-(2)

AT TEHR | Government of India
AT AR IEART HAET | Ministry of Commerce & Industry
Teiferes g Rerres HTET FIS (9T | Petroleum & Explosives Safety Organisation (PESO)
‘]:é’ A1H- [8FHIeF FUET | Formerly- Department of Explosives
e HaT, T T-2, Al AT | Kendriya Bhavan, Block C-2, 3rd Flaor
CSEZ Y. 3158 el | CSEZ PO Kakkanad Dist. Ernakulam Emakulam 682037
WY (Phone):- 2427286 | a8 (Fax):- 2427276

FEAT (No.): E/SC/KL/22/80(E11181) R#®w (Date): 121062019

5. NEW SHANIO METAL CRUSHING UNIT, Kuriyanannur P.O. Thiruvalla, Pathanamthitia District,
Town/Village - Thottapuzhassery -
District-PATHANAMTHITTA, State-Kerala, Pincode - 689350

BT Survey Nogs). 161/8, TR THOTTAPUZHASSERY, fI@T PATHANAMTHITTA, T5T Kerala &
FEH Shri K.J. Thomaskutty T8N Resies & #ersiier % 39anT & faw s &q Eeres
P, 2008 ¥ 3aetE LE3 & Sndy ¥ E/SC/KL/22/80(E11181) & weimes deal #)
( FAFTUEY & A/ gar / Rufy F ofted)

Possession for Use of of Explosives from magazine situated at Su rvey No(s).:161/8,

Subject:
. THOTTAPUZHASSERY, Dist. PATHANAMTHITTA, Kerala -Licence No.: E/SC/KL/22/80
(E11181) granted in Form LE-3 of Explosives Rules, 2008 -
( Change in Licensee Name/Address/Status),
HRIEd | Sir,

3T 34T AT W 97 AT Nil RETH 30/04/2019 F7 Fedh agor wy)
Please refer to vour letter no. Nil dated 30/04/2019,

FeTST HEAT B/SC/KL22BOEL1181) F Feafeaur®t & aw / var / Rufy # oRedsr & gef &

afade wenfad fFo arw §
The following changes are effected in licence No.: E/SC/KL/22/80(E11181) with respect to the subiect below. Change
in Licensee Name/Address/Status.

Fem® ¥AAT Shri AJ. ABRAHAM & Shri K.J. Thomaskutty & 79 #=aia &1 o1 8 B
e subject license is transferred from Shri A.J. ABRAHAM 10 Shri K.J. Thomaskuity,

A RS & Igar wiftga wfdewat / 3fevar & am Peer §

The names of the Authorized Signatory/Occupier in Licence records are noted below.

. | No ATH | Name
1y Shri K.J. Thomaskutty (Occupier)
2) Shri K.J. Thomaskutty (Authorized Signatory)

Content owned by Dapariment of Mining and Geology, Kersla. Vislt htlm:-‘fwww.pnrﬂ.dnu.ksmla.gw.ln
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ANNEXURE-A26-(3)
Flie ref.No. 14442

fordir o v wHT & FEdE gHa AR @ g amr & 3w a6 2

The licence capacity at any one time shall not exceed the kinds and quantities mentioned below ;

v favwes af  gwwEr I9wmEr g g
No Explosive(s) Class piv  Sub Div Capacity  Unit
1 Nitrate Mixture 2 i} 0 150 Kg.
2 Safety Fuse 6 1 i} 1500 Mtrs
3 Electric Detonators 6 3 0 1000 Nos,
El Ordinary Detonator b 3 U] 3000 Nos.

foreh v Felst A & @l S arer RAEwes & A (e 3 @) A n & aehe seeta & R
@) £ 20 T ' :

Cuantity of explosives to be purchased in a calendar month[applicable for licence under article 3(b) and (¢)] : 20 times
as abave.

Tg ATt ReAiF 31 A 2002 7% ggea @)
This Licence shall remain valid till 31st day of March 2022.

A & I wdEoT 8 e Rrewres faw, 2008 & PrEA 112& sEee afear @ g &
Fuar araer &I

For further revalidation(if required), please follow the procedure under Rule 112 of Explosives Rules. 2008. Receipt of
this letter may please be acknowledged.

SIS | Your's faithfully 1

L —
(I AOETE | Dr. R,Vﬂh':g'u’];a’l),’/

39 #&Y fAFHiesh @45 | Deputy Chief Controller of Explosives

|
- @iedt | Emakulam

gfafaiT 9f¥a | Copy Forwarded to:

1. District Magistrate, PATHANAMTHITTA, Kerala with reference to his Noc No: B-4-48814/99 Dated:
03072001

2 Superintendf':m of Police, PATHANAMTHITTA, Kerala.

39 #7&d farwies a3 | Deputy Chief Controller of Explosives
#red! | Ernakulam

(30 STl S s @ R, e e & T §A 399rET hip:l/peso.gov.in 3.

(For more information regarding status,fees and other details please visit our website http:/peso.gov.in)

L Content owned by Bapartment of Mining and Geology, Karala. Visit htm:fhnww.pnrﬁ.dmg.kamla.gw.ln

This is the true copy of the original document marked as Annx-26 in the accompanying affidayit

("

Adv. K.K. Ashkar
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ANNEXURE-A27-(1

Fila ref. No. 14442 .

—
m|E=’mnﬂldlliu
& o al | Mensstry of Commerce & Industry
e | Petroleum & Explosives Safery Organisation (PESO)
Formerly- Diepartment of Exploaives
mm.m X mou.m-_unnmnmcnrﬂm
CSEZ | CSEZ PO Dist. Ernakulam Ernakulam 652037
(Phoncy-- 2427286 | W (Fax):- 2427276

8 (No.) ESC/RLAUSHEILSI) AT (Dare) 0941172021
i, , J 1 Nov 2021

SHANIO METAL CRUSHING UINIT, Ruriysmannar .0, Thirvalla, Fathanamifurs Drtrict, Tawen Village - Thotapushaoseny
it P A THANAMTHITTA, Sioie-Kevola, Pincode - 659550

fm Survey No{u). 1618, APUZHASSERY, ANAMTHITTA, TR Kergla 2 208 Shej J.0. Thomaslauety BRI Ao & Al &f gwim & fig
Fﬁ%%ﬂﬁﬁ% é -lﬁigﬂamwsuu I TR

Suhpect Possession for Use of af £ at Sorvey No(oh: 1608, THOTTAPUZHASSERY, Dist. PATHANAMTHITTA, Kersla -Licence

Mo mmulll]n—lﬂ im Farm LE-3 of Explosives Rules, 2008 -
{ Amemdment of Quantity of Explosives™onthly Purchase Limit).

FETEY | Sir. ¥

o ST TR o o o e A o 120z w1 el wem el
Please refer 1o your leter no. Nil daved 04/1 172021

“F_Ilﬁ e ESCHLAVENEIL 81 INTIMATION REGARDING QUARRYING OFPERATIONS AS PER MINING LEASE ORDER NO: 252019-2005197/ M3 201 VDMG DATED
25042009 OF THE DIRECTOR OF MINING AND GEOLOGY, DEPARTMENT OF MINING AND GEOLDGY, THIRUVANANTHAPURAM AT ReSy.Noa 160/1-2, 1601 -
L D60, 6001 -4, 1 61-3, 06072, 1 6053, 1 6006, 16007 of Block No.dd st Thotiapuzhassery Village, Thirmvalls Taluk, PATHANAMTHITTA STRICT 1S ACKNOWLEDGED WEREWITH,
PLEASE NOTE THAT THE USE OF EXPLOSIVES IN THE 0#@? !LAS ‘a Em:ﬂll:m OF DGEMS, BANGALORE AS REQUIRED UNDER MINES ACT,
1952 AND METALIFERROUS MINES REGULATIONS 1961 mng
The Lisence Mo ESCKLIVINELLIEN) is forwarded herewith Mmﬂdmmul’fwlﬂwm

INTIMATION REGARDING QUARRYING OPERATIONS AS PER MINING LEASE ORDER NO: 252019-20/5197/M3201 /DMG DATED 25/04/201% OF
THE DIRECTOR OF MINING AND GEOLOGY, DEPARTMENT OF MINING AND GEOLOGY, THIRUVANANTHAPURAM AT Re.Sy Nos 160/1-2, 160/1-
1,160/1, 160/1-4, 160/8-3, 1602, 160/3,160/6,160/7 of Block No24 at Thoitspuzhassery Village, Thiruvalls Taluk, PATHANAMTHITTA DISTRICT 1§
ACKNOWLEDGED HEREWITH. PLEASE NOTE THAT THE USE OF EXPLOSIVES IN THE QUARRIES SHALL BE AS PER THE DIRECTION OF DGMS,
BANGALORE AS REQUIRED UNDER MINES ACT, 1952 AND METALIFERROUS MINES REGULATIONS 1961..

Tl Wil e T S AV AT FITATE @ A S R T S
The hcence capacty at any ooe tme shall not excesd the kinds and quantitees mentioned below |

m i d = T TLFHT T T
Exphosiveis) Clams Div Sub Div Capaciry Uit
] Wiirate Mixture ] L] q 150 Ky
] Safety Fuse s 1 ] 1500 Murs
3 Elecine Detonatorns & 3 a [fie] Nes
A Crrdimary Detonator & ) ] 3000 N

T O ST A S W e SR TES T (MR 3 M () S S W A w20 T
Cruaisiny of explasives (o be purchased in 1 calendar manth|applicable for Heence under snticle 3(b) and (<] - 20 times a3 above.

wm T&=1 31 WY 2o2s T W T
Licence shall remunin valsd tll st day of March 2015

SR & S AT g P MRS I 2008 & P 112 % T WD S OEE T O o 2
thﬁrmﬂlﬁtuﬂn[mmud};ﬂm: fllow the procedure uider Rule |11 of Explosives Rules, 2008, Receipt of this letier may plesse be acknowledged

w:.‘im\'mw |

(T AUV | e B pal)
T Y8R EPRTEE AW | Deputy Chief Controller of Explosives
| i
BIE | Emakiiam |

HIATENY W92 | Copy Forwarded

1 Dustrict Magistrate, PATHANAMTHITTA, Kerals with reference 1o bis Mo Moo B=2-48814/99 Daied: 03072001
i Superintendent of Police, PATHANAMTHITT A, Keralu

3 Y3 RS OSF | Deputy Chief Controller of Explosves
il | Emakulsm

(TR ST R M T A, O 8 & 1A A ST hip dpeso gov in 29 )
(For miore: information regasding stanus fees and other details please vist oar website hitp/ipeso gov.in)

Note :- This is system generated document does not require physical signature. Applicant may

Contant owned by Department of Mining and Geoclogy, Karala. Visit: htips:/fwww.partal.dmg kerale.gov.in
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File raf. No. 14442 .
SIS U¥Y T, §.-3 | LICENCE FORM LE-3

(faepies Faw, 2008 F SR 4 & wIT 1 & ST 3@) | (8) 2@

(See article 3(a) to (d) of Part 1 of Schedule IV of Explosives Rules, 2008)
- maﬂn%ﬁqwmmaﬁ1,2,3,4.5maﬁ#ﬁmmﬁﬂﬁﬂmﬂﬂﬁaﬁﬁﬁimméﬁm

Licence to possess : (¢) for use,explosives of class 1, 2,3,4.5.6 or 7ina magazine

%@r H. (Licence No.) : E/SC/KL/22/80(E11181)
Y FUT (Annual Fee Rs): 2400/-

1. Licence is hereby granted to

Shri K.J. Thomaskutty (HTUHIM / Occupier : Shri K.J. Thomaskutty), M/s. NEW SHANIO =%
METAL CRUSHING UNIT Kuriyanannur P.O. Thiruvalla, Pathanamthitta District, Town/Village 7
Thottapuzhassery, District-PATHANAMTHITTA, State-Kerala, Pincode - 689550

1 G e 3wt 31
2. AU 1 ORI | Status of licensee : Partnership Firm L
3. Hﬂﬁﬁ'ﬂﬁlﬁﬂ warer & fom ﬁfﬁ'ﬁlﬁi?l . possess for use of Nitrate ;"

Licence is valid only for the following purpose.  * Detonators, Ordinary Detonstpr,

- A orpefe fawmrest & Prafef@a frwd, ver sk e ¥ frg Rt 1

Licence is valid for the following kinds and quantity of explosives: () (a)

Rkt e L L L P T T, Cr T = a—

B AT X Iqaur T IR THTT JU-HHTT HrE 6 v g9y o
Sr.No. _Name and Description  Class & Division _Sub-division _ Quantity at any one time
b O NbtweMixewe 20 000 0 T Tispkg
2. SafetyFuse 6 8 . 1500Mws
3. Electric Detonators e B 1000 Nos.
- S Ordinary Detonator | 6.3 | AR 3000 Nos. ........
(®) 4 U Feter W A Wit 9 T Repies A (3T 36@) SR () & s
i & ferg) _ 20 times
(b) Quantity of explosives to be purchased in a calendar month[applicable for licence under article 3 © as above.
(b) and (c)] :
5. ProfafEg crafE e
e § S I gfe Bt &1 @I . (Drawing No.) E/SC/KL/22/80
The licensed premises shall conform to the following drawing E]_IIE(l[]hwd} 09/11/2021

(s):.
6. SrFafeey o Fafaf@d ud o R #1 The licensed premises are situated at following address:

ISTET (Diistrict) PATHANAMTHITTA Y (State) Kerala [U9&1S (Pincode)
GUMY (Phone) 3. Ad (E-Mail) T (Fax)

7. : A SET OF THREE PORTABLE MAGAZINES- ONE G
ST o & Frafefea gl sifdp ¥ _TYPE,ONE E TYPE AND ONE T TYPE(SL.NO,1247)
The licensed premises consist of following ' FABRICATED BY M/S NOBEL ENGINEERING AND
facilities. FABRICATION UNIT, COCHIN, KERALA

8. ST T — Y R QURITG Rwles afufam, 1884 3iR 3 o e fpiess Fram, 2004
Suae, Tl iR fafa il iR Pafifle sueel % s wd 5u orew @t ot 21

The licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and the
Explosives Rules, 2008 framed there under and the conditions, additional conditions and the following Annexures,

I. mmﬁ.sﬂwmmﬁamﬂmwmmmzﬁhmw

Drawings (showing site, constructional and other details) as stated in serial No. 5 above.

2. SR IR SR Ee.&fva 3 Haiey 31 oid oiik sifaffa =d|
Conditions and Additional Conditions of this licence signed by the licensing authority.
3. U1 DE-2 | Distance Form DE-2.

9. g il e 31 A 2001 7% RRWFT @RI This licence shall remain valid till 31t day of March 2001,

w,arﬁrﬁmmm il fafRra Pt an SRt v & wmt 4 & ufd Al Seavn & sl aun
T ST <6 reil eb1 Siftiepor vt 17 AT S URER Gie A 9u dem Iudy § gffa

Contant pwnad by Department of Mining and Gaology, Karala. Visit https:/fwww.partal.dmg.kerala.gov.in
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oo & ey et urg w1 o Preifera an witisa @t o e 8, wiet a8 arg el

This licence is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the
conditions of this licence as set forth under Set VIIIL, wherever applicable, referred to in Part 4 of Schedule V or if
the licensed premises are not found conforming to the description shown in the plans and Annexure attached hereto.

AR | The Date - 04/01/2000 WY GBI [A¥wies U= | Joint Chief Controller of
Explosives
South Circle, Chennai

Amendments :

= Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 10/01/2012
= Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 18/03/2014
» Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 14/09/2015
» Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 09/11/2021
» Amendment of Quantity of Explosives/Monthly Purchase Limit dated ; 09/11/2021

Transfers : L— _f
+ Change in Licensee Name/Address/Status dated : 12/06/2019
TEFIHY & YBIH & e /I SHPR
Space for Endursement of Renewal
TR B A TGy & atE g T TEIER 3R =y
Date of Renewal Date of Expiry Signature of licensing authority and stamp
08/11/2021 31/03/2025 i

Dy. Chief Controller of Explosives, Emakulam

E:{ﬁ : FRrepies! ®) e &0 § g a1 3@ gEuanT AR & onfis e qifde srawy g

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the
law.

Note :- This is system generated document does not require physical signature. Applicant may
take printout for their records.

Contant owned by Department of Mining and Gaolagy, Kerala. Visit htips:/www.partal.dmg kerala.gov.in



33
Filp ref.No. 14442 - ' ANNEXURE-A27-(4)

vii

Aol A 7 12,3456, IR 7 & Rvwies! @) fagh a1 wam ¥ v F R wev e 3 o @ @ o A g
frtes frias o1 feries P = ver Ry o a@ sefty 9. B/sc/KL2280E1181) BY Qmmat I

i The following are the conditions of licence number E/SC/KL/22/80(E11181) to passess for sale or use, explasives of Class 1,2,3, 4, 5,
6and 7in a magazine in Form LE-3 (articles 3(b) to (c) ) granted by Chief controller of Explosives or Controller of Explosives.

1. O A ) ot e feeptest @1 i s ava amed § sifte 561 §eft |
The quantity of explosives on the premises at any one time shall not exceed the licensable ¢ ity.
fm%‘iaﬁ’lga ST & fer W g1 aret Avrfi W:t:mmﬁmﬂ%ﬁwﬁmmml
AT 1 T 53 S0 RETTEe .h 0 rRT 1 TEE 8 0 O 0 e 58 o s o
&l 5 T . SHTHTA 41 a1
TUH] & TG o o e o foar e, St e |
The magazine shall be used only for keeping all explosives specified in this licence and of receptacles for, or tools or implements
for work connected with the keeping of such explosives.
4. Ul &1 Eie o B iR I cliert aul 3 & a1 Sl | T R e |
The opening of packages and the weighing and packing of explosives shall not be carried on in the magazine.
5 QWA i o B AR B mma:ﬁmmﬂamma, AT # o 7 S
W% 1, T v a1 w0y @1 H1E Heed] fuIas et a1 3 A U W] R STea, TR qus S 2 6
6 feprel iy & fawpieas & vt il o a1 g1 aren fawte il s avia & fwwies 0@ = vgd 6 - uig -
() 2 (rgEe fawon, @7 3 (2 i) & fafie Rrwtes, of o wum o & sifa 3im are gean gefta 3R @ 6 Wi 2
%armg%ﬁ:lﬁﬁu?wﬁmﬁﬂﬂ foreyel =6 en wiret T TR N R, O IR 5 e Rt wenad v o
~ L ILE] I
(@ a6 gumT 3 ST fAmieds 09 Sfen 3@ S |
ﬁ;ggliiama e AT 21 ST TR e |
Two or more description or explosives which may be permitted to be kept in the magazine shall be kept only if they are separated
from ¢ach other by an intervening partition of such substance or character, or by such intervening space, as will effectually prevent
explosion or fire in the one communicating with the other: Provided that—
(d) the various explosives of Class 2 (nitrate-mixture), Class 3 (nitro-compound), safety fuses belonging to Class 6 Division land
detonating fuses belonging to Class 6 Division 2 as do not contain any exposed iron or steel, may be kept with each other without
any intervening partition or space ;
(e} Detonators belonging to Class 6 Division 3 shall be kept scparately
T (e iy, 3 Tzl 91, 50y RSt o e 2 e o 3 e o o s e
3 3 s LEIGE
ﬁqﬁ%%ﬂa’ﬁmml
Explosives of Class 3 {nitro compound) shall not be kept in the magazine after the expiration of one year from the date of their
wu&smre except "?Tm the spcm;ﬂsmclmn of licensin nuﬂmn_g PN i s el
T ENG) 53"! i) & fawpies! 3 3 fafmio &t arfte % EEIGR Ui 1 ST W
faptes P A g (g [ i 2 41 6 |
(i) v Bl Hopdl & < 1S °1 ot vl Fillem o3 Rl fwies Pdas @ Gan i@ weors sl @5 R g fret
4 sl 3 et T o AR 1 i ) ol QW W 3 o o @ s i ) o

(ii) 979 I AEHTe® HF® Y ®1 A 6 T & S0 91 ZavieTo 31 A1 el u ga Age A & e o
& a8 uPe g & BRY # yuETd e o & uga 8 18 o § o et S e W o) Rewes
& e & o B et @ srpures S ot qe Prdae a1 frepies frdas o ot |
Explosives of Class 3 (nitro compound) shall not be kept in the magazine afier the expiration of one vear from the date of their
manufacture except with the special sanction of the Controller of Explosives.

(1) When such sanction has been given, a written certificate showing the period covered by the sanction shall be obtained from the
Controller of Explosives at each inspection, and shall be kept by the licensee and produced on demand.

(i1} When an explosive owing to its being no longer of standard purity or owing 1o signs of liquefaction or of exuded nitro-glycerin
or liquid nitro-glycerin or liquid nitrocompound is no longer fit for storage in the magazine or store house the licensee shall comply,
at his own expense, with such directions as to its di a5 the Chief Controller or Controller of Explosives may issue.

8. Al & el v e i A, D iR G ffen @ g UwR wEmi R S 0 9w 59 W staka @
Sreraieel fiar e o Rewtees @1 (s e o1 sear & o dud JaT o 9% T vm A al 49, deth ol ffen
gyrEned e § e U A1 v S aul i R, O o § @aAe w0 J uAiiad § 66d £, 59 aed 9909 gy
Tl sl agt @i o g T ferelt wiie o ST % o 8 & e wiawr @ wefta g8 od @ ae v
T ot v 3 areest 1T g foresl @ 6 (e @) & Wy & AeEies | i 1 fAvsies w@ e |
The interior of the magazine and the benches, shelves and fittings therein shall be so constructed or so lined o covered as o prevent
the exposure of any iron or steel contact with the explosives. Such interior, benches, shelves and fittings shall so far as is reasonably
practicable, be kept free from grit and shall otherwise be clean; and in the case of any explosives liable to be dangerously affected
by water, due precautions shall be taken 10 exclude water there from;

Provided that so much of this condition as relates to precautions against the cxposure of any iron or steel shall not be obligatory in a
building in which no explosive other than explosive of the 15t Division 6th { Ammunition) Classisi‘:%

9. 4fg afed e &1 %%MMW%HTW@W%E%%H w_:ﬁ%%uﬁqﬂeg
Sy afE RG]l SRR R vaTEd! U ® Ga o 9 il T
Titeqn HHfErl GfSd e 1 ameETE iild Tel 3 gar
o¥q el u wllarmn & o 3 wite sl v R & 2R el airerss & fasw oo o) witerol! 3 fov e g -

g U5 AR b af? & m e afsa aroe e & Aol @ da § 00 el et & o # e wig o el v
@ afirs 7e1 gl o el U oS aoe & e F R sr R A Rga s i :

If the lighting conductor is tested by the Controller of Explosives, the licensee shall pay the fees FMWM even of

the test proving unsatisfactory, the same fees shall be payable by the licensee for each subsequent test the lighting conductor is

Contant owned by Department of Mining and Geology, Kerala. Vsit: hitps:/fwww.partal.dmg kerala.gov.In
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passed by the testing officer as satisfactory:
Provided that the fees payable for a single test shall be charged for all tesis made on a conductor during any one day :

Provided further that where two or more lighting conductors are attached to one and the same magazine, the fee for the testing of all
such conductors shall not exceed the fee prescribed in this condition fmmﬁmaﬁ%ﬂgﬁﬂmm.

10, SUGH auI o Aea rdeem o S 3 WA SERI a1 aersh S a1 T spa U8 Rl a5
AT TS IR s s i et o Mmﬁaﬂﬁﬁwmﬁ fored femie g1 awam g a
mm%ﬁf&ﬁgamﬁ%wwmﬁrﬁmmﬂm?ﬁn &7 WA afela 161 & Rored s m
e HRIA 8
IR 6 il 1 T MIFL, Sff SiTe A R B Suai 1 arp el 8, 08 R v & wdy A o T @ ored i aé
REGhies Tl Ta T g |
Due provisions shall be made, by the use of suitable working clothes without pockets, suitable shoes and by searching or otherwise
or by such means, for preventing the introduction into danger arca of the factory premises of fie, Lucifer matches or any substance
or article likely to cavse explosion or fire, but this condition shall not prevent the introduction of an artificial light of such
construction, position or character as not to cause any danger of fire or explosion:

Provided that so much of this condition as applies to the exclusion of iron or steel, shall not be obligatory in a building in which no
explosive other than an explosive of the 15t Division of the 6th (Ammunition Class is kept.

T *“““;ﬁ';nf‘;%"é’" wat‘fmaﬂﬁ o mgwm ai'lnfargﬂuma

, 2008 bkl EGRT Hin R TH
M|wwmﬂﬂmaﬁl
The licensee shall keep records and accounts of all explosives in Forms RE-3 and RE-4 or RE-5, as the case may be, and exhibit the
stock books and records to any of the officers authorised under the Explosives Rules, 2008 whenever such officer may call upon
himtudnﬂso.'rhcswckbwkslmhems:ribodpmfm;l;aﬂhepugenuﬂm%u;iﬁm . o et et

12, o G G e IS C A wifeTd ']ﬂ‘im 1 arart Glﬂ|%ﬂm @
maﬁﬁwﬁﬁam%ﬁﬁmﬂ |

Nao changes or alterations shall be carried out to the premises without prior approval of the licensing authority and the licensee shall

comply with any condition that may be ified by the licensing authority in this behalf

ih%-—mhmﬁlm uﬂmﬂ%ﬁw{@mﬂmmﬁmﬂnﬁ@wﬂwﬁﬁmﬁm

faeptem & susr & forg Aeli srgugae & o & o SRR 3 ara @ e ST Wi &1 gea 2 |

Magn.z;ingshallnlﬂlﬂmsbchcptinmufgmdmpuirtﬂrﬂminmﬂwdmgmﬂmndﬁim}. The licensee shall report 10 licensing

autharity forthwith, if the magazine becomes unfit for storage of any explosives for any reason 4

ﬂnﬂﬂmmﬁﬂmﬁﬁuﬂraiﬁwmﬂsmﬁmﬁmiﬂmmWEhm

The licensee of the magazine shall submit quarterly return as per sub-rules (3) and (4) of rule 24 of these rules.

4. ﬁﬁﬂﬁmﬂ%ﬂﬁ%ﬁﬂﬂmm B AT wag AR Hdard S i gia & st

Any encroachment of the safety distance shall be immediately communicated to the licensing authority for necessary advice and
action,

15, %ﬁwﬁwﬁ%g@nﬂwwﬂmmiﬁwﬂmmmﬁaﬂﬂﬁ TG WIS Y & o, gea

The Iiccns'ug %ﬂ%rg;- shall be immediately infnr%:d furadvine ifanﬁlnsiu isé:;qmd %ﬂrﬂd o:ﬁ‘lmii::fh:ﬁ -
16. faemrest HHh FH Y HH TP HUER [6T T Aol 1 g
S a5t 5 ol AOTO 1 3 r  3 e
The explosive packages shall be stocked in such a way 50 as to allow movement of ai least one person ta check the condition of all
packages stored and 1o read the manufacture particulars of each g:ﬁng:
dfee aree! 21 it & Rrg ufea qureva ey g air e o 2o & 10 i @ sl T & |
The resistance of the lightning conductor to earth shall be as low as possible and in nio case be more than 10 ohms,
17, TSI & SR R 15 e ot gt & siofa o ge v @ wid @) seerie a9 e @ wl |
A distance of 15 meters surrounding the magazine or store house shall be kept clear of dried grass or bush or flammable materials.
18, feEpIe! & ued Qde o1, o 9@ Al 3 Wl e o 2 @), die o 3 e oflen 6 s |
Every package of explosive al the time of bringing inside the magazine shall be examined for its sound condition.
19, ovel Bl ST 4 e e R 1S SR (0 5 1 < B
Not more than 4 persons shall be allowed inside the magazine or store house at any one time.
20, Trepies! & el desil 3 diwfoss a5 9 ger fom wmem oik @ @ e sgm |
Empty packages of the explosives shall be removed at the earliest and destroyed. |
ST SR T 9 S 3 AR ST 3 1 8 o 2 o & e e < |
The licensee and the employee shall be conversant with procedure t be taken during the emergency within the premises.
22 Fifleo o g aftsd @) qad T O 3 ORAR Ay Y | qge fedl oo 3R 08 G B S
%ﬁ;ﬂﬂﬁlﬁmmﬁmt Sl e R 1 Wi e P N TET e, e @ wes gfaw
gt |

Free access to the licensed premises shall be given ot all reasonable times to any inspecting or sampling officer and every facility

shh:JEI b:d-l.ﬂ'ordi:dll}thn officer for ascertaining that the provisions of the Act and these rules and the safety conditions are duly
23, 3fe g Wit a1 femtes P srmfturs @) srma ofed @ e, e o7 Fussyer 7 f o moma @

ufaed a1 i 0 o Ryl @) an e w1 il =9 o afa e § o it & iet a1 A} a1 s

gw’nurasﬁmam‘e. Wﬁ%ﬁﬁmﬁaﬂmﬁﬁﬁﬁgmﬁtﬂmm%ﬁ@mﬁﬂﬁ
|

If the licensing authority or a Controller of Explosives informs in writing, the holder of the licence to execute any repairs or to make
any additions or alterations 1o the licensed premises or machinery, wols or apparatus or carry out recommendations, which are in
the opinion of such authority may pose unacceptable risk and so necessary for the safety of either on-site or off-site of the premises
or persons, the holder of the license shall execute the recommendations and report compliance within the period s?T!:iﬁod by such
authority, Eﬁgﬁr/
24, mgﬁammﬁmmmwﬂmwmm &mﬂﬁ;wﬁwr
1 gan e |

21.
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The licensee shall purchase authorised explosives’ fireworks or salety fuse as mentioned in the list authorised explosives from a
licensed factory or company for possession and sale from the magazine.
25. W@ il wi & Iy o0 A sl ver 3 i o v ¥ B -
(®) Sl W B 5Tg & AR e B G W Y, 125 A vy w145 S afydF whetia @
v %%q%ﬁum:aﬂwmmmwasmmgmmmsmnmaﬂm

The possession and sale of fire-crackers generating noise level exceeding;

a) 125 dB(Al) or 145 dB(C)pk at 4 meters distance from the point of bursting shall be prohibited;

b} For individual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced by 5 log10 (N) dB,
where N = number of crackers joined together o el e > e -

31T 47 fAEpie R g el a1 grl, OrE & qfers S Wi ELEIRE]
uilieTl & wrftg Figfag ﬁ:ﬁﬁéﬁﬁ o |

Accidents by fire or explosion and losses, shortage or thefi of explosives shall be immediately reported to the nearest police station
and the licensing authority and local office of the licensing authority,

Sfafas o/ Additional Conditions ;

26

L WWW*Mﬁmmm.mm o 71 8t Tl frt w The licensee shall not exhibit, possess

and sell fireworks of foreign origin.
faemies M
For Joint Chief Controller of Explosives
. | South Circle, Chennai

Note :- This is system generated document does not require physicai signature. Applicant may
take printout for their records. f

Contant cwned by Dapartment of Mining and Gaology, Kerala. Visit https:fwww.partal.dmg kerala. gov.in

This is the true copy of the original document marked as Annx-27 in the accompanying affidavit

-

Adv. K.K. Ashkar
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BEFORE THE HONOURABLE HIGH COURT OF KERALA

W.P.(C) No. 32820/2016(B)
Berween PETITIONER

Reni Jacob

And RESPONDENTS

The District Collector & others.

STATE POLLUTION CONTROL BOARD

REPORT FILED BY THE, K L
REPRESNTED BY THE ENVIRONMENTAL ENGINEER. DISTRICT OFFIC
PATHANAMTHITTA FOR THE 3" RESPONDENT

1. It is respectfully submitted that the matters in the pefition refers to the
nuisance experienced in the property of the petitioner due fo the working of

the stone crusher and quarry unit of the fifth respondent. The stone grusher

unit, functioning under the name and style M/s Philips Grano Products,

Mallappally, Kuriyannoor has valid consent to operate no. PCB/ROPTANCO-
R/15/2015 dated 02.01.2016 valid up to 30.06.2018. A copy of the same is
attached herewith and marked as ANNEXURE Ry-1.

2 The petitioner is aggrieved by the ecological destruction and environmental
pollutions caused due to the functioning of the crusher and quarry and severe
damage to the agricultural operations in his land due to crusher-sand waste
deposit near to the petitioner’s property. A complaint against unauthorized
earthen mountain development formed by the deposit of top earth originally
removed for clearing rock for granite quarrying and crusher sand waste

the said mountain near to the petitioner's property, posing threat

deposit over
ived by the Board from the petitioner on

to the petitioner’s property was rece
pard

~ 18/04/2016. Based on the complaint, enquiry was conducted by the B
officials on 26/04/2016 and noticed that the property of the petitioner is
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locateq near
fo the sg;
8id earthern mountain and crusher sand waste (settied

slurry obtaj
ned duri :
9 Washing of Sand) is seen covered above the mountain
.

Also notj
ced that t :
here exists a granite compound wall (kaiyala) at the lower
respondent :
Pondent's Property adjacent to the petitioner's property.

Since the petiti
Petitioner’s Property is located in a low lying area than the fifth

portion of the st

espondent's Property, during the rainy season, there are chances of damage
to the petitioner's Property due to the rain water runoff containing grusher
sand waste from the earthen mountain. Also observed that the petitioner’s
Property is not protected with compound walls. Hence directions were issued
to the 5" respondent vide letter dated 26/04/2016 to remove the crusher sand
waste and the top soil accumulated near the petitioner's property and to
comply with the consent conditions and to report within 15 days. A true copy

of the same is attached and marked as AN NEXURE Rs-2.

3. Based on the order of the honorable court, the Board officials again inspected
the unit on 18.10.2016. Observed that the crusher unit was working with
adequate control measures. But the earthen mountain heap was not removed
as per the direction and the entire area is covered with thick vegetation. The

following observations are made:

i. The 5" respondent has started construction of compound wall (kaiyala)

around their property to arrest crusher sand waste sliding to nearby

property.

ii. The settling tanks provided for the collection and re use of l.‘:lrusher

sand wash water has been maintained properly.

i, There are chances of flow of rain water runoff from the 5"
respondent’s property into the petitioner's property. This is only a
natural phenomenon. There is no public drainage system available in

the area.

5 Foig f
L ROE
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It is p
respectfully submitteq that the Board has responded

immediate :
Y to the complaints of the petitioner and necessary direction

were issyed o
N time. Even though the control measures implemented in

the crusher
Were satisfactory, the_Board‘s direction vide letter dated

is covered with thi ;
with thick Vegetation. However, there are still chances of rain

wate i
r runoff with the crusher sand waste from this area to petitioner's

rope i '

Property during rainy seasons. As per condition no. 5.2. of the consent
. 2 o ——

Issued, ° Arrangements for collection, segregation, storage, handling and
disposal of solid waste including garbage shall be provided and
Maintained properly” is seen violated. Hence based on the order of the
honorable High Court to stop the unit, in case of violation of consent

conditions, the Board has issued direction to the unit to stop the

functioning of the unit until the crusher sand waste are fully removed from

the area adjacent to the petitioner's property. A true copy of the direction

dated 21.10.2016 issued 1o the fifth respondent is attached and marked as

ANNEXURE R;-3.

All that are stated above are true to the best of my knowledge, information and
belief.

Dated this 21* day of October, 2016, .
Alexander George, Deponent

Verification ' S i

| & iy

Aexander George, aged 48, S/o P.G.George, duly authorized by the Board to file this
Flon behalf of the 1% respondent. do hereby verify on this, the 21* day of October
@l i i

dlwhat is stated above is true and correct to the best of my knowledge, information

Hang i
i is borme out from the records maintained in our offices.

b
mexander‘GEu’rE;/

This is the true copy of the original document marked as Annx-28 in the accompanying affidavit.

Adv. K.K. Ashkar
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